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CENTRAL A ti"! IN 15 TRA T IVE TR !BUNAL 
- ALLAHAB\ 0 BENCH 

ALLAHAllD 

O~IGINAL APPLICATION ND.891/2002 

.mPE N CD URT 

Allahabad, th is the ~ day of September 2002 

Hon'ble Mr. s. Dayal, MemtH: (A) 
Hon'ble Mr. A.K. Bhatnagar, Memb•r (J) 

R.K. Awasthi, 
Assistant Audit Officer, 
o/o Accountant General (Audit)-I, U.P. 
Allahabrl. 

(Party in Person) 

Versus 

1. Union of India 
(By & through its Secretary, 
Government of India, fWlinistry of Finance, 
Department of Expenditure, 
New Delhi.) 

2. Stfte of Uttar Pradesh, 
(st & through its Chief Secretary,U.P., 
Sec re tar i at, Annexe, 
Lucknow-226 001). 

3. Comptroller & Audd.tor General of India, 
10, Bahadur Shah Zafar Marg, 
New l:8lhi. 

4. Principal Accountant General, 
(Accounts &.Entitlement-I, U.P. 
Allahalad. 

s. Acc:ountant General (Audit-I) U.P. 
Allahabad. 

B~ Advpcate Shri Amit Sthalaker 

0 R DE R ----caa 
Hon'ble Mr. s. Oayal1 Member (A) 

\ 

Applicant 

• ••••• Respondents 

Thfs appl icaltlon has been filed far set ting as.i da 
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order dated 07.06.2002 and 18.06.2Dce regarding illegal 
. 

''transfer/attachment" of the applicant to the Office of 

the Principal Accmuntant General (A&E), U.P. Allahabad. 

The applicant also_seeks the set ting aside of order of 

., 

creation of the post of Deputy Accountant General (Punchayat 

Raj Institution) under the administrative control of 

Principal Accountant General (A&E)-I, U.P. A direction is 

sought to the responds nt to p 1 ace the service of Deputy 

Accountant General (Punchayat Raj Institution) under the 

administratioe in supervisory control of Accountant 

General (Audit )-I, U .P. A further direction has be en 

sought to respondent Na.3,4 & 5 to ensure that audit of 

Panchayat Raj Institutions/Urban Local Bodies shall be 

conducted exclusively by personnel borne on the sanctioned 

cadre strength of the Office of the Accountant General 

(Audit)-I/II, U.P. and not by personnel of the Accounts 

and Entitlement Office as the latter are not qualified and· 

competent to discharge the audit of accounts. The orders 
~ 

challenged are order dated 07.06.2002 by which 16 persons 

including the applicant have been transferred for a period 

or one year. to the office of the Principal Accountant 

General (A&E)-1, U.P. and Uttaran6hal, Allahabad. By order 

dated 18.06.2002, the word "a tt ac had " uas replaced to 

"transferred" in the order dated 07.06.2002. 

4• The learn,d counsel for the respondents has filed 

aff !davit on behalf of the respondents to which order dated 

27.08.2002 is annexed. By the said order, 15 persons 

including the applicant's name in the said order have been 

repatriated to the office of Accountant General (Audit)-!. 

The order dated 03.09~2002 shows that the applicant 

has been posted to the Direct Tax audit wing by Accountant 

General, (Audit)-I, U.P. 

3. Thus, orders dated 07.06.2002 and 18.06.2002 do not 
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survive and the application has become infructuous to that 

extent. 

L 
.Sl{v-..,.;v<ZS 

4. The applicant says that the rel tef A regarding dir action 

to the respondent Nos. 3,4 & 5 to ensure ~udit of Punchayat 

Raj Institution/Local Urban Bodies should be conducted 

exclusively by personnel borne on the sa~ctioned cadre 

strength of the office of the Accountant General (Audit)I/II, 

U.P. and not by personnel of Accounts and Entitlement Office. 

The applicant states that this is necessary so that the benefit 
« 

of expanrsion of audit uo rk is available to the audit 1Ji ng of 

the Accountant General. 

5. We have perused order dated 31.07.2002 .uh Lch is in 

reply to representation dated 10.06.2002 of the applicant. 

We find. from the reply that the 1.10:Ck,:.of audit of Punchayat Raj 

Institution and Urban Locai Bodies and technical guidance and 

supervis_ian of local bodies is to be ida.ne jointly by Principal 

Accountant GeDeral,. (A&L)-I, as 1team leader with the Accountant 
,\..... 

G~naral, Audit-I, .U.P. region as spoke, parson on behalf of 

comptroller and Audit General in the matter of Audit of 

P~~chayat Raj Institution and Urban Local Bodies. It has also 

~ee~ ~ecided by tomptrollar and Audit General on 10.07.2002 

that the st~ff. from the Office. of the Accountant Generar 

(A&E )_ arid Audit i~. to be put under the control of Deputy 
~ 

' ~c9ounta nt . Gener al .Punc hay at Ra~ Institution along lJi th 

temporary transfer of ppst and staff thus posted will continue 

to be bar ne on the cadre of the at cadre controlling authority. 

It h8s been stated that the orders will be issued by the 

cornptrolle~. an d Auditor G~neral of India to facilitate 

t~_audit of Punchayat ~aj Institution/ Urban Local Bodies 

by taking the staff from. both the streams of department, i.e. 

'?f.fice of Accountant Gane r a I (audt t ) and {A&E) due to the 

exigenci~s of tim~ and work needs for th~. department in the 
.R.?J.e.-.,:;. se, l--- 

ch a ng e d scenario I.Ii.th a view to ~Aaudit checks on the 

funds_being given to these bodies. 

N-/ 
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6. We do not find any infirmity in the scheme of 

regardless of individual aspirations of those in Audit wing 

who might seek the benefit from this expansion. The applicants 

have sought to a secondary importance to public interest • 

in such mat tars and primary" importance to benefit which 

may accrue to the staff of the audit wing. The public interest 

lies in introduction of audit or~eanchayati Raj Institutions 

etc. at the earliest which purpose is adequately served 

by the scheme. The association of Accountant General (Audit) 

ensures the quality of audit. 

7. The O.A. is therefore dismissed~ There shall be no 

order as to costs. 

V 
l'lemb er ( J) 

~ 
Member (A) 

shukla/- 


